
24.06.2021 

Present: 

FIR No. 684/2021 
PS Nihal Vihar 

State Vs. Sanjay Singh & Ors. 
U/s 393/394/397 /34 IPC 

Ld. APP for the State joined through VC. 
Accused Bobby Singh, Sanjay Singh and Raju Si ngh 
produced after fresh arrest. 

IO ASI Ashok in person. 

Ld. Counsel Sh. A.K. Sharma for all above accused persons. 

Medical documents of the accused persons perused. No fresh 
ex ternal injuries are found. 

IO has moved an application for 14 days JC remand for further 
investigation and to ensure the appearance of the accused persons before the 
Court. 

Considering the nature of allegation as well as seriousness of 
offence, accused is remanded to JC for 14 days. Accused persons be produced 
before concerned Court on 08.07.2021. ·, .- . 

Copy of this order be given dasti to the IO, as re 

[RAKES MAR-II] 
Duty MM(West)/T C/Delhi/24.06.2021 



24.06.2021 

Present: 

e-FIR No. 000185/2021 
PS Nihal Vihar 

State Vs. Rajan@ Golu 
U/s 379/411 JPC 

Ld. APP for the State joined through VC. 

Accused Rajan@ Golu produced after fresh arrest. 
IO HC Manjeet in person 

Ld. Counsel Sh. Sunil Tiwari for accused. 

Medical documents of the accused perused. No fresh 
cxternal injuries are found. 

IO has moved an application for 14 days JC remand for 
further investigation and to ensure the appearance of the accused persons 
before the Court. 

Considering the nature of allegation as well as seriousness of 
offence, accused is remanded to JC for 14 days. Accused be produced 
bcforc concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as requested. 

[RAKES 
Duty MM(West)/T 
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24.06.2021 

Present: 

FIR No. 526/2021 
PS Khyala 

State Vs. Kapil Bajaj 
U/s 25/54/59 Arms Act 

Ld. APP for the State joined through VC. 
Accused Kapil Bajaj produced after fresh arrest. 
IO HC Harphool in person. 

Ld. Counsel Sh. S.S. Malik for accused. 
Medical documents of the accused perused. No fresh external injuries are found. 

IO has moved an application for 14 days JC remand for l'urther investigation and to ensure the appearance of the accused persons before the Court. 

Considering the nature of allegation as well as seriousness of offence, accused is remanded to JC for 14 days. Accused be produced before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as requested. 

[RAKESH K -II1 Duty MM(West)/THC/Delhi/24.06.2021 

I 



24.06.2021 

Present: 

e-FIR No. 000270/2021 
PS Khyala State Vs. Kapil Bajaj 

U/s 379/411/34 JPC 

Ld. APP for the State joined through VC. 
Accused Kapil Bajaj produced after fresh arrest. IO HC Harphool in person. 

Ld. Counsel Sh. S.S. Malik for accused. 
Medical documents of the accused perused. No fresh external injuries are found. 

IO has moved an application for 14 days JC remand for further investigation and to ensure the appearance of the accused persons bcf ore the Court. 

Considering the nature of allegation as well as seriousness of offence, accused is remanded to JC for 14 days. Accused be produced before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as re 

[RAKESH K J\R-IlJ Duty MM(West)/THC/Del i/24.06.2021 



24.06.2021 

Present: 

FIR No. 403/2021 
PS Nangloi 

State Vs. Varun 
Vis 33 Delhi Excise Act 

Ld. APP for the State joined through VC. 

Accused Varun produced after fresh arrest. 

HC Satpal Singh present on behalf of IO ASI Sujan Singh. 

Ld. Counsel Sh. Pradyuman Sharma for accused. 

Medical documents of the accused perused. No fresh 
l'xtcrnal injuries are found. 

IO has moved an application for 14 days JC remand for 

lurther investigation and to ensure the appearance of the accused persons 

hcfore the Court. 

Considering the nature of allegation as well as seriousness of 

offence, accused is remanded to JC for 14 days. Accused be produced 

before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as requested. 

Q,,_~.,_,J ~ [RAKESH 
I' ~- , Duty MM(West)/THCA · 
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24.06.2021 

Present: 

FIR No. 394/2021 
PS Nihal Vihar 

State Vs. Rajan @ Golu 
U/s 356/379/34/188 IPC 

Ld. APP for the State joined through VC. 
Accused Rajan@ Golu produced after fresh arrest. 
IO HC Manjeet in person 

Ld. Counsel Sh. Sunil Tiwari for accused. 

Medical documents of the accused perused. No fresh 
external injuries are found. 

IO has moved an application for 14 days JC remand for 
further investigation and to ensure the appearance of the accused persons 
before the Court. 

Considering the nature of allegation as well as seriousness of 
offence, accused is remanded to JC for 14 days. Accused be produced 
before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as requested. 

[RAKESH KU'-£ ... ~­
Duty MM(West)/THC/Delh· -

, 
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Present: 
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FIR No. 520/2021 
PS Rajouri Garden 

State Vs. Shivam and Vinay@ Monty 
U/s 380/457/411/34 IPC 

Ld. APP for the State joined through VC. 

Accused Shivam and Vinay @ Monty produced after fresh 
arrest. 

IO HC Suresh Kumar in person. 

Ld. Counsel Sh. A.K. Sharma for both accused persons. 

Medical documents of the accused perused. No fresh 
l' xtcrna] injuries are found. 

IO has moved an application for 14 days JC remand for 
further investigation and to ensure the appearance of the accused persons 
before the Court. 

Considering the nature of allegation as well as seriousness of 
offence, accused is remanded to JC for 14 days. Accused be produced 
before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as requested. 

[RAKES ... ~ .._,11 .... 

Duty MM(West)/THC/ 



24.06.2021 

Present: 

accused. 

r crused. 

FIR No. 42/2021 
PS Paschim Vihar West State Vs. Nadeem @ Bhim @ Vinod 

U/s 336/34 IPC 

Ld. APP for the State joined through VC. 
Accused produced from JC through VC. 
lO ASI Ramji Lal in person. 

IO has moved an application for 05 days JC remund of 

Submissions heard. Application as well as case diary 

As offence u/s 336 IPC is bailable, therefore, accused is c1clm1 tted to bail subject to furnishing Personal Bail Bond in the sum of Rs .5000/- to the satisfaction of concerned Jail Superintendent. 
Copy of this order be sent to concerned Jail Superintendent. 

Application for JC remand stands dismissed. 
Copy of this order be given dasti to the IO. 

[RAKESH KUM 1 Duty MM(West)/THC/Delhi/24.06.2021 

CD 



24.06.2021 

Present: 

accused. 

FIR No. 864/2020 
PS Paschim Vihar West 

State Vs. Nadeem @ Bhim @ Vinod 
U/s 307/34 IPC & 25/27/54/59 Arms Act 

Ld. APP for the State joined through VC. 
Accused produced from JC through VC. 
IO ASI Ramji Lal in person. 

Remand Advocate Sh. Rahul Verma in person. 

IO has moved an application for OS days JC remand of 

Submissions heard. Application as well as case diary 
perused. 

Considering the nature of offence as well as seriousness of 
JI legation against accused, accused be sent to JC for 14 days. Accused be 
rroduced before concerned Court for 08.07.2021. 

Copy of this order be given dasti to the IO. 

[RAKESH u ...-rur n ... ,R-Il] 
Duty MM(West)/THC/De hi/24.06.2021 



.! -UH,.202 1 

P1T~C'nt : 

Ji lk Nn. 1,4/ JOlQ 
f•<i, tl iOtJf'"' ' , ~ , 

Stacr V<+. M,,hh (m M"n••• U/s 308/323l506(J4 IPC & l 7r >4f"l l l\rffl'\ ,\tf 

Ld. J\ PP for the State joined through VC. 
Accused produced after fresh arrest. 
10 /\ SI Jal Singh in person 

Remand Advocate Sh. Rahul Verma in person . 
Medical documents of the accused perused . Nn rrv~h l'\tc rnal injuries are found. 

10 has moved an application for 14 days JC remand for l urt lwr in vestig;:ition and to ensure the appearance of the accusC'd hrtorr the Co urt. 

Considering the ni..lture of allegation as wcl I as seri ou~nt'"" () I oll c.'nce, c.1ccused is remanded to JC for 14 days. /\ccusccl hP prodttl t·d i)C'forc concerned Court on 07.07.2021. 

Copy of this order be given dasti to the 10, as r ~ur~tt d. 
-

[ RJ\ K Mi\ f{ -11 1 Dutv MM(We\t)IT HC 'Delhi.114.0G.LDt. I J 
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rrr~cnt: 

e•f.' lk N,,. f,002"'1fl0'1 

fl", Kini ~"""' State Vs. Tirlangi Shankar Rao •ntf (,iti\h J>.K. 
U/ii l1'J 411 r,, 

Ld. /\ PP for the State joined through VC. 
Both accused Tirlangi Shankar Rao and G1fio:Ji D K 
produced from JC through VC. 

10 HC Parveen Kumar in person 

Remand Advocate Sh. Rahu! Verma in person . 

10 hJs moved an application for 14 days JC remdnd Im 
i urthe r investigJtion and to ensure the appearance of the accused per,0111., 
lic lorc lhc Court. 

Considering the nature of allegation as well as seriou1;,1H'"" nl 
ufkncc, Jccused is remanded to JC for 14 clays. /\ ccuscd be prmluccu 
IJc lore c.:o nccrncd Court on 08.07.2021. 

Copy of this order be given dasti to the 10, as requesttd 

[RAKFS II KU ;'l / 
Duty Mi\ l(Wt•s[JIIIIL D=f, 21J21 

, 
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Subject: Reque / 
Hon'ble Sir st for .... ····· Days Judicial Custody Remand. 

I 

data of ar It is s~bmitted that the above said accused person has been arrested (as 
that the a~est me~t1oned against them). In the above noted case It is therefore requested 
days Jud· '?V

1
e said accused person may kindly be remanded for_-'--f L, _____ _ 

icia Custody. In order to 

(
(ba)) To prevent the accused from committing any further offence; or 

Conduct proper investigation of the offence; or 
(c) To preven_t the ~ccused from causing the evidence of the offence to disappear 

or tampering with such evidence in any manner; or 
(d) To prevent the accused from making any inducement, threat or promise to any 

person acquainted with the facts of the case so as to dissuade him from 
disclosing scuh facts to the Court or to the police officer; or 

( e) Ensure the presence of accused before the Court. 

$ tfle ___. J c;/ / /:; / Submitted Please. 
1 

7 ,,,,,,,...--..~, ,..- _j' n) ~ -vcJ '77
1 
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24.06.2021 

Present: 

FIR No. 422/2021 
PS Khyala 

State Vs. Rajan@ Golu 
U/s 379/356/411/34 IPC 

Ld. APP for the State joined through VC. 
Accused Rajan@ Golu produced after formal arrest. 
IO HC Hari Singh in person. 

Ld. Counsel Sh. Gaurav for accused. 

IO has moved an application for 14 days JC remand for further investigation and to ensure the appearance of the accused before the Court. 

Considering the nature of allegation as well as seriousness of 
offence, accused is remanded to JC for 14 days. Accused be produced 
before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as r 

[RAKESH KU ..... ,,~ .... .. 
Duty MM(West)/THC/ el 

~ /J~---r 
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In the Court: Sh !)1.+-t MM T rs /.-fqg, a)~ court, ~elhl Case FIR No. jltB- Date .:t.3 /ob /SJ U/s 36'!'/31.II fc.. p:s. . ~-e.f f,}r . Dlstt. r Cem+t<J I Delhi. Sff: Sh ~y mP2 C/,0:~ .S(-o ftm tri&/2 nJt rn;;a/ ~ b /-1 Jt/,, . ~ ' og, le (.paf.:, N () ;2 2 l3J-r eM- /J O 1J,(1}J Qeflu' 

(J rJ R,fi k :Sf b £ec.t b1) - ~~ [¾6 :J , Jtf:,'":f-o 6-t~ Jv ,A) 
ReJ S £R.)- tJ r Qel tu ·-<zr= ~ t >':-ti . 

Subject: Request for . .l.':t .... Days Judicial Custody Remand. Hon'ble Sir; · 
· It ls submitted that the above said. accused person has been arrested (as data of arrest.mentioned against them). In the above noted case It is therefore requested that the above said accused person may kindly be remanded for / 1t d~ )> days Judicial Custody. In order to L-,--(a) To prevent the accused from committing any further offence; or ~ ) Condµct proper investigation of the offence; or . . v(c) To prevent the accused from causing the evidence of the offence to disappear or tampering with such evidence in any manner; or . Udf[o prevent the accused from making any inducement, threat or promise to any person acquainted with the facts of the case so.as to dissuade him from disclosing scuh facts to the Court or to the police officer; or l)erEnsure the presence of accused before the Court . . 

Submitted Please. 

~ LICANT 

P.S. P,t1l_ e} t-J~ 
Date ©f ,E-4?~,L, 

Delhi 
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24.06.2021 

Present: 

e-FIR No. 00244/202 l 
PS Nihal Vihar 

State Vs. Sudesh@ Kale 
U/s 380/411 IPC 

Ld. APP for the State joined through VC. 
Accused Sudesh @ Kale produced from JC through VC. 
IO HC Rajesh Kumar in person 

Remand Advocate Sh. Rahul Verma in person. 

Medical documents of the accused perused. No fresh 
external injuries are found. 

10 has moved an application for 14 days JC remand for 
further investigation and to ensure the appearance of the accused before 
the Court. 

Considering the nature of allegation as well as seriousness of 
offence, accused is remanded to JC for 14 days. Accused be produced 
before concerned Court on 08.07.2021. 

Copy of this order be given dasti to the IO, as requested . 

. [RAKES 
Duty MM(West)/TH 

MAR-ll1 
elhi/24.06.202 l 



/ / 
d In the Court : Sh R.__,. ~ i b-v M-t!:::i MM 7,1 6 k -v,k.,' 

#'° Case FIR No. :3 s ?- / J I Date J :!, h h, U/s 

Court, Delhi 

C., oU)/ '?. ~ L I ( _ 
I 

/ ; I / 

P.S. r, ( n k ,J ~ . Distt,____:' w:.=....::::aJ~·1-_____ Delhi. 

SIT : Sh H,;>-\P ~ tczf= ~ 1~ ck w..c J:: ff; 
R / 9 ./2- - ,,LR Jb, g ~ Nzr0 J+R ~ -

SN 
( · ~ ·.., Date of Arrest 

[Zo/J', t, /,..___ b-,~ 'K <th f P5 w-.c~ J_ / tl , S 4 b 13f h{J{/4- !X J / ~1 )_ 1 
f ~ 1-J_p ... , R/ t> ,,: fl N.2~ k,p f 1 J<,9h,; 

Subject: Request for ... .C..::t. Days Judicial Custody Remand. 
Hon'ble Sir, 

It is s~bmitted t~at the above said accused person has been arrested (as 
data of arrest mentioned against them). In the above noted case It is therefore requested 
that the above said accused person may kindly be remanded for _ __.__,___ ___ _ 
days Judicial Custody. In order to 

(a) To prevent the accused from committing any further offence; or 
(b) Conduct proper investigation of the offence; or 
(c) To prevent the accused from causing the evidence of the offence to disappear 

or tampering with such evidence in any manner; or 
(d) To prevent the accused from making any inducement, threat or promise to any 

person acquainted with the facts of the case so as to dissuade him from 
disclosing scuh facts to the Court or to the police officer; or 

(e) Ensure the presence of accils~d before the Court. 

Submitted Please. t ~ J 

APPLICANT 
1 .[ f J\..1 i.,vJ r 

Delhi 



24.06.2021 

Presenl: 

e-FIR No. 81/2021 
PS Anand Parbat 
State Vs. Manjeet 

U/s 380/457/34 IPC 

This is an application for grant of bail received on Court e­
mail on behalf of accused / applicant Manjeet. 
Ld. APP for the State joined through VC. 
Ld. Counsel Sh. Sintu Kumar for applicant / accused. 
Reply filed by the IO. 

Ld. Counsel for applicant / accused submitted that accused was 
fc.1lsely implicated. He further submitted that applicant/ accused is not required 
fo r interrogation and nothing was recovered from accused. 

Per contra, Ld. APP for the State as well as IO vehemently 
opposed the bail application. 

Reply of IO as well as FIR perused. 

As per reply, 18 rolls of copper weight about 1100 kg was stolen 
I rom the factory of complainant. As per reply, on the basis of supplementary 
:i lJtement of complainant Section 380/457 IPC was invoked in the case in hand 
in plc.1ce of Section 379 IPC. As per reply, co-accused persons are yet to be 
,1rrested. 

Keeping in view seriousness of allegation and nature of offence, 
C :ourt is not inclined to grant bail to the above applicant / accused as 
investigation is at initial stage. Therefore, bail application filed on behalf of 
;ihove appliciJnt / accused Manjeet Kumar stands dismissed. 

Copy of this order be sent to Ld. Counsel for accused. 

[RAKESH KU 
Duty MM(West)fTHC/Delh. 



:24.06.2021 

Present: 

e-FIR No. 032468/2021 
PS Anand Parbat 

U/s 379 IPC 

This is an application received on Court e-mail for releasing vehicle No. DL4SCT-3588 filed on behalf of applicant/ 
registered owner Sh. Umesh Kumar taken up through Cisco Webex. 

Ld. APP for the State joined through .VC. 

Ld. Counsel Sh. San jay for applicant joined through VC. 
10 has filed his reply. Taken on record. IO has stated in the 

..ipplication that he has no objection if the vehicle is released to the applicant. 
ln view of the directions given by the Hon'ble Supreme Court in 

c..1sc titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 
63H .. md Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl. 
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question bearing 
registration number DL4SCT-3588 be released to the applicant / registered 
mv ner on furnishing Indemnity Bond in the sum of Rs.30,000/-. IO is 
di rl'cted to prepare a detailed panchnama and shall also take the photographs of 
till' ve hicle from all the angles which shall be countersigned by the 
rn111plainant and the person to whom the vehicle is released. The said 
pd11c l111ama shall be filed alongwith the chargesheet. 

Copy of this order be given dasti to appli 

[RAK£SH KU,n.1. _,,_., .1.._ 
Duty MM(West)/THC/De . 



24.06.2021 

Present: 

e-FIR No. 000054/19 
PS Janak Puri Metro 

U/s 379/411 IPC 

This is an application for releasing of mobile phone make Nokia Blue Back Colour filed on behalf of applicant Ms. Neha Kumari taken up through Cisco Webex. 
Ld. APP for the State joined through VC. 
Applicant Ms. Neha Kumari joined through VC. 
IO has filed his reply. Taken on record. As per reply, State has 

no objection in releasing above case property. 
ln view of the directions given by the Hon'ble Supreme Court 

in ec.1se titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 
2003 SC 638 and Hon'ble High Court in case titled asManjit Singh Vs. 
State in Crl. M.C. No. 4485/2013 dated 10.09.2014, the case property 
be released to the applicant / rightful person on furnishinglndemnity 
Bond in the sum of Rs.10,000/-. IO is directed to prepare a detailed 
pJnchnama and shall also take the photographs of the aforesaid case 
property from all the angles which shall be countersigned by the 
co mplainant and the person to whom the case property is released. The 
sc1 id panchnama shall be filed alongwith the chargesheet. 

Copy of this order be given to applica . 

[RAKE H KUMAR-II] 
Duty Miv1 (West)/THC/Delhi/24.06.2021 



24.06.2021 

Present: 

FIR No. 688/2021 
PS Nihal Vihar State Vs. Chidi and Olunna lriakannu U/s 21 (B) NDPS Act & 14 Foreigners Act 

Ld. APP for the State joined through VC. 
Accused persons namely Chidi and Olunna Iriakannu produced after fresh arrest. 
IO SI Rakesh Kumar with case file. 
An application for 02 days PC remand filed by the IO by submitting that PC remand of above accused is required for ascertaining the source of above heroin as well as unearthing role of other associates of accused persons. 

Submissions heard. 

Application as well as case dj_ary perused. 
Keeping in view the above submissions of IO as well as fact that role of other associates of accused as well as source of above recovered heroin is to be find out during investigation, 02 days PC remand of above accused persons is granted. Accused persons be produced before concerned Court on 26.06.2021. 

rule . 

Medical examination of accused persons be conducted as per 

Application disposed of accordingly. 
Copy of this order be given dasti to IO. 

[RAKE SH~ ··· Duty MM(West)ffH 
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